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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERABAD.
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1% The Chief Personnsl Officer, Seuth Cantral Railuay,
‘ Qgh Eloor,;ﬁailnilayﬁm, Secunderabad’y
2% Vilcopala Krishna . o o N
L o : S VdeRespond ents
Counsel for the Applicant : Mr%kﬁﬂﬁsrinivéa;
Ceunsel for the Respondents: §  Mri¥JRe jeswara Rao.
CORAM:S e s e
THE HON'BLE SHRI R.AANGARAJAN 1 MEMBER (A)
THE HON'ELE SRI B.5.JA1 PARAMESHWAR- -+ -MEMBER (3)
THE TRIBUNAL MADE_THE FOCLOJING OROER: o

Heard the learned counsel Por the applicent and MrJRajeswara.
Rae for the respendeatsﬁ This. OA is filed praying for quashing the
selection made to the post of PET/IL in Maths by Respondent NaEﬂ asg
being violative of para - Z 15(c) 220(a) of IREM Velild

It is now stated at tha Bar by the ceunsel éﬂfthe applicant
akthat the applicent has got the relief -and hence hsLis not praessing T
this QR4 o a ' -
In view of the above, this DA is dismissed as not presasdy;
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Chief Personnel Officer, Seuth Central Railway,
Floor, Reilnilayam, Secunderabad.

copy to Mr.K,R.Srinivas, Advacate,CAT,Hydergbad,

copy to Mr,V.Rejesuara Rao, Addl.CGSE,CAT,Hyddrabads
copy to D.R. (A) CAT Hydarahad.
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